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DETHI LEGISLATIVE ASSEMBLY
BULLETIN PART - II
(General information relating to Assembly & other matters)
Tuesday, December 12, 1995/Margsheersh 21, 1917 (5aka)

No, 229
PRIVATE MEMBERS ' RESOLUTI oNS

FURTHER discussion on the follmwing resolutions which
Wwere introduced earlier in the Sitting of the House on 24th
March and 31st March, 1995, and the resolutions which have
obtained the Priority in the balloting shall take place on
Friday, the 22nd December, 1995 ;.

Resolution Name if Member Text of Resolution Introduced
No, ' . on
~Sr U s i o IS I

R e T —

El . Sh. Mukesh Sharma This lHruse resolves 24,3,95%

that before issuance
Of notices of land
acquisition, the lanad
be inspected and noti.-
ces issued only if the
land is feund to be

wTacant at the Spot.

2. 5h. Rajender Gupta This House resolves 31.3.95
(Malviya Nagar) that for ensuring time
- bound implementation of
various projects and to
adopt ang co-ordinate
unified approach towards
maintenance of roads, a
Delhi Road Board on the
L lines of Delhi Slum

Board be set up. Progress
report of this be pre~
Sented in the House by
the Chief Minister
after an interval of ¢
months in a year.

5. Sh. Nand Kishore This House resolves that
‘ Garg "the Government may impl-
ement the MRTS (Mass Rapid
Transport System) on top
priority basis with a view
to minimise number of Veh-
icles, and to check envi-
ronmental pollution and
traffic jams etc.".

Cortd e .wd’
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4, Dr. A.K. Walia
5 Sh. Gauri Shankar
Bhardwa j

-

This House resolves that
East Delhi havinag 1/3rd
population of Delhi be
given 1/3rd of the total
water supply of Delhi.
This House resolves that all
the portions having illusory
concepts and views based on
Western ideology be deleted
from the text books prescribed
for primiry to Senior Secon-
dary lével(from cldss I to
XII) in Delhi Schools published
about vedic literature, Indian
culture, History, art and’
Literature, Political Science,
Sociology and Philosophy and
the same be substituted by
relevant facts/portions as
have been established by hist-
orical researches & archaeolo-
gical evidences so as to make
tha students aware of the

real Indian vision and facts
with a view to carry out the
the above curriculum amendm-
ents. A Committee of Educat-
ional experts including
historians & eminent academi-
cians be constituted who

shall submit its recommendat-
ions to NCERT & Delhi Text
Book Bureau regarding revised
Syllabus for approvale.

P.N. GUPTA
SECRETARY




